
FIR No. 63/2020
PS Alipur
U/s 279/304A IPC
State Vs. Untrace

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Fresh Untrace report filed. It be checked and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO through VC
Complainant in person 

File perused. Heard.  Untrace report perused.

Complainant submits that he has gone through the entire

untrace report  filed in the present case and is fully satisfied

with the investigation done by the IO in the present case. He

further submits that he has no objection, if the present untrace

report is accepted. 

Statement of complainant recorded separately.

Considering the statement of complainant and keeping in

view of the facts and circumstances, the untrace report filed by

the police is hereby accepted. 

File  be  sent  back  to  the  concerned  PS  and  the

proceedings be consigned to record room with remarks that



the case will  be revived as and when any clue of  the case

property or the offender is received.

Copy of  the order be sent to  DLSA (North),  Rohini  for

grant of compensation, if any, to the injured, as per rules.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.577/2020
PS. Alipur
U/s 363 IPC
State Vs. Cancellation

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Fresh report received. It be checked and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Complainant Ajit Singh and Nakul, father of one of the 
victim Anup Bhadur 
IO through VC 

Heard. Perused.

Cancellation report gone through.

Statement of complainant and father of the victim Anup

Bhadur  recorded  separately.  They  have  no  objection,  if  the

present cancellation report is accepted.

Considering  the  totality  of  facts,  present  cancellation

report  is  accepted.  File be consigned to Record Room after

due compliance. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.148/20
PS Crime Branch
U/s 25/54/59 Arms Act
State Vs. Mohit @ Panchi @ Bittoo

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  moved on  behalf  of  ASI  Sanjay

Kumar  for  seeking  permission  for  interrogation  and  formal

arrest of the accused Mohit @ Panchi.

It  is submitted by the IO that accused Mohit @ Panchi

was declared PO in the present case and he was arrested by

Special Cell in case FIR no. 150/2021 u/s 25/54/59 Arms Act,

PS Special Cell  on 10.06.2021. IO has sought permission for

interrogation and formal arrest of the accused Mohit @ Panchi.

Keeping in view the abovesaid facts and submissions of

the  IO,  present  application  is  allowed.  IO  is  permitted  to

interrogate  the  accused  &  arrest,  if  required,  for  further

proceedings, as per law. The concerned Jail Superintendent is



directed to co-operate/assist the IO in the further investigation

of the present case, as per rules.

Copy of the order be given dasti, as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.128/17
PS Alipur
U/s 323/341/34 IPC
State Vs. Monu @ Lafty @ Gulshan

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Monu @ Lefty @ Gulshan.

Perusal  of  record  reveals  that  applicant/accused  was

granted bail in the present case vide order dated 10.01.2021,

but he has not furnished the bail  bond. Therefore, fresh bail

application is not maintainable. Hence, present application is

infructuous and disposed off accordingly.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



Yogesh Kumar Gupta Vs. Giano Devi

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Fresh  complaint  case  received.  It  be  checked  and

registered.  

Pr: Ld. Counsel for the complainant.

Heard. Perused.

Ld.counsel for the complainant seeks adjournment.

At request put up for consideration on 26.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.193/20
PS Crime Branch
U/s 25 Arms Act r/w 411 IPC
State Vs. Vishal @ Ghesal & Anr.

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Vishal @ Ghesal.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 09.12.2020. It is further submitted that

accused has been falsely implicated in the present case. It is

further  submitted  that  investigation  of  the  present  case  has

already been completed and he is no more required for  the

further  investigation  in  the  present  case.  In  view  of  the

outbreak of COVID-19 pandemic, prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is



admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

5. The accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted, if required or necessary. Accused shall

ensure that  the said number shall  be kept  active

and switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 338/2021
PS Alipur
U/s 383 IPC & 12 POCSO Act.
State Vs. Aamir

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Aamir. 

It is pertinent to mention here that the present matter is

pertaining to POCSO Act.

At  this  stage,  Ld.  Counsel  for  the  applicant  seeks

permission to withdraw the present application with liberty to

move fresh application before appropriate forum.

Considering  the  submissions  and  keeping  in  view the

facts  of  the  case,  present  application  is  dismissed  as

withdrawn. However, liberty is given to the applicant to move

fresh application, as per rules.



Copy of the order be given dasti, as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.0120/21
PS Alipur
U/s 380 IPC
State Vs. Unknown

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of mobile phone Vivo

V20 on supardari.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

mobile phone in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the mobile phone in question be released to

the applicant  on furnishing  security bond as per valuation

report  of  the  Mobile  Phone.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

mobile phone from all the angles which shall be countersigned



by the complainant as well as by the accused and the person

to whom the Mobile phone is released. The said panchnama

shall be filed alongwith the chargesheet. IO is directed to get

the valuation done of the mobile phone prior to releasing the

same to the applicant  as per directions of  Hon'ble Supreme

Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.12/21
PS Alipur
U/s 379/411 IPC
State Vs. Unknown

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  release  of  mobile  phone

receovered in the present case  on supardari.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

mobile phone in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the mobile phone in question be released to

the applicant  on furnishing  security bond as per valuation

report  of  the  Mobile  Phone.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

mobile phone from all the angles which shall be countersigned



by the complainant as well as by the accused and the person

to whom the Mobile phone is released. The said panchnama

shall be filed alongwith the chargesheet. IO is directed to get

the valuation done of the mobile phone prior to releasing the

same to the applicant  as per directions of  Hon'ble Supreme

Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.434/2021
PS Alipur
U/s 33 Delhi Ex. Act.
State Vs. Punit

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Punit.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 05.06.2021. It is further submitted that

nothing  was  recovered  from the  accused  and  he  has  been

falsely implicated in the present case. It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present  case. In view of  the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the  accused  are  that  he  was  apprehended  alongwith  one



plastic  sack  containing  24  bottles  of  750  ml  each  and  50

quarter bottles of illicit  liquor on a scooty bearing no. DL-11-

4856. 

Allegations  against  the  accused  are  serious  in  nature.

The owner of the vehicle in question is yet to be arrested.   The

investigation  of  the  case  is  at  the  initial  stage.

Applicant/accused  is  also  involved  in  other  cases  of  similar

nature.  It  is  pertinent  to  mention here that  there are cogent

apprehensions  that  accused  might  commit  similar  offences

again,  if  released on bail.  Hence,  considering  the  nature  of

allegations and facts of the case, no ground is made out for

grant  of  bail  to  the  accused  at  this  stage.  Accordingly,  the

present application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



Dena Bank Vs. Sube Singh & Ors. 

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an applciation filed on behalf of applicant/secured

creditor for extension of time/redirection to the court receiver

for taking over possession of the immovable secured assets.

Let the main case filed be summoned from record room. 

Considering the facts, let main case file be called from

record room.

At  request,  put  up  for  further  proceedings  on

02.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No.44/2021
PS Alipur
U/s 392/411/34 IPC
State Vs. Mohd. Abid

15.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Mohd. Abid.

It is submitted by Ld. Counsel that applicant/accused is

innocent and the allegations against the accused are fictitious,

vague,  arbitrary and lack in  material  substance.  It  is  further

submitted  that  chargesheet  has  already  been  filed  in  the

present  case and applicant/accused is  no more required for

further investigation in the present case. During the course of

argument  Ld.counsel  for  the  applicant/accused  submits  that

the present application be considered for  interim relief  of  90

days in view of the latest judgment of Hon'ble Superme Court

and the advisory of Hon'ble High Court of Delhi in the current

situation of pandemic COVID-19.



Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

In the present case accused is in JC since 27.01.2021

and chargesheet has already been filed in the present case.

Considering the totality of facts and circumstance of the case

as well as without commenting on the merits of the case and

keeping in view the period of detention of accused in JC, the

accused is admitted to interim bail for 90 days from today upon

furnishing of personal bond in sum of Rs.15,000/- along with

one surety in the like amount on the following conditions:

1. The accused shall  join  the investigations as and when

required by the IO.

2. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary. Accused shall  ensure that the

said number shall be kept active and switched on all the

times. 

3. That accused shall not indulge into similar offence or any

other offence in the event of release on interim bail.

4. That accused shall not tamper with the evidences in any

manner.

5. That in case of change of residential address, accused

shall intimate the court about the same, and

6. That  accused  will  surrender  before  the  authorities

concerned after  the expiry of  90 days from the day of

release.



Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



State Vs. Sumit & Anr.
FIR No.30/2021
u/s 419/420/468471/120B/34 IPC
PS Crime Branch

15.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO SI Sanjeev through VC. 

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused persons, namely, Sumit, Baljeet, Amit @ Monu and Sandeep

Khera. 

 It is stated by the IO that on the last date of hearing, NBW

were  issued  against  the  accused  persons  but  due  to  pandemic  of

Covid-19, the NBWs issued against the accused persons could not be

executed. 

 Keeping  in  view facts  and  circumstances  of  the  present

case  and  considering  the  averments  made  in  the  application,  issue

fresh NBWs against the accused the accused persons, namely, Sumit,

Baljeet, Amit @ Monu and Sandeep Khera for 23.07.2021. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          15.06.2021



State Vs. Ajay @ Akhilesh & Anr. 
FIR No.89/2021
u/s 380/511/457/186/353/307/411/34 IPC & 25/27 Arms Act 
PS Alipur

15.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO SI Deepak through VC. 

   Heard. Perused.

 This is an application filed for issuance of the proceedings

u/s 82 Cr. PC against  the accused persons,  Ajay @ Akhilesh, Deen

Mohammad and Neeraj @Raj @ Holder.

  It is stated by the IO that NBW issued against the all the

three  accused  persons  on  01.05.2021  but  till  now  all  the  accused

persons are deliberately absconding or concealing themselves to evade

arrest and appearance before this court.  

 Keeping  in  view  of  the  facts  and  circumstances  of  the

present case and considering the averments made in the application,

issue process u/s 82 Cr .P.C.  against  the accused  persons,  namely,

Ajay @ Akhilesh, Deen Mohammad and Neeraj  @ Raj @ Holder on

17.08.2021. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          15.06.2021



State Vs. Lakhvir Singh Saran @ Lakha Sidhana
FIR No.39/2021
u/s 147/148/149/152/186/188/269/353/332/307/395/397/120B/34 IPC
r/w 3 Prevention of Damage to Public Property Act 
PS Samaipur Badli (Crime Branch)

15.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO Inspector Vijay Kumar,SOS-1 Crime Branch through VC.

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused Lakhvir Singh Saran @ Lakha Sidhana. 

 It is stated by the IO that raids were conducted to arrest the

accused Lakhvir Singh Saran @ Lakha Sidhana, but he is absconding

and evading his arrest. 

 Keeping  in  view  of  the  facts  and  circumstances  of  the

present case and considering the averments made in the application,

issue  NBWs  against  the  accused  Lakhvir  Singh  Saran  @  Lakha

Sidhana for 07.07.2021. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          15.06.2021



STATE Vs. Cancellation
FIR No.354/2020
U/s 363 IPC
PS Alipur

15.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh cancellation report filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for the IO.
  
 File perused. Heard.

 Issue  notice  to  the  complainant  through  IO,  returnable  on

21.08.2021. 

 IO be also summoned for the NDOH. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          15.06.2021



STATE Vs. Untrace
FIR No.438/20
U/s 279/304A IPC
PS Alipur

15.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for the IO.
  
 Issue notice to the IO for clarification on 21.08.201. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          15.06.2021



FIR No.189/21
PS Alipur
u/s 188 IPC
State Vs.Jai Kishan

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 254/21
PS Alipur
u/s 188 IPC
State Vs. Jitender  Kumar

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 286/21
PS Alipur
u/s 188 IPC
State Vs. Surender 

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 323/21
PS Alipur
u/s 188 IPC
State Vs. Bharat

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 356/21
PS Alipur
u/s 188 IPC
State Vs. Radhe Shyam

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 374/21
PS Alipur
u/s 188 IPC
State Vs.Krishan Kumar

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 415/21
PS Alipur
u/s 188 IPC
State Vs. Babloo Kumar

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a

family to support. He is the sole bread earner in his family. He is also

remorseful of his act and undertake that not to commit the offence in

future. Hence, lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



FIR No. 281/21
PS Alipur
u/s 188 IPC
State Vs. Mukesh Kumar

15.06.2021

In the scenario of COVID-19 pandemic, matter is taken up through

physical/VC  hearing  in  compliance  of  the  directions  of  Hon'ble  High

Court  of  Delhi  and directions of  Ld.  District  & Sessions Judge, North

District,  Rohini  Courts,  Delhi  vide  order  no.  18626-

18680/Judl./North/RC/2021 dated 15.05.2021.

Fresh charge sheet filed. It be checked and registered.

Pr: Ld. APP for the State.

Accused on police bail 

IO HC Satender Lamba in person through VC.

Heard. File perused.

I have gone through thecharge-sheet, annexed documents and the

statement  of  witnesses  recorded  u/sec.  161  Cr.P.C.  I  take  the

cognizance of the offence u/s 188 IPC.

Copies of chargesheet and documents supplied to the accused in

compliance of section 207 Cr. PC.

Scrutiny of  documents is  complete.   No deficiency pointed

out by the accused.

Prima-facie case u/s 188 IPC is made out against the accused.

Notice is framed against the accused u/s 188 IPC separately, for which

accused pleaded guilty and has not  claimed trial.  Accused is warned

about the consequences of pleading guilty.  But accused submits that he

wants to plead guilty.

I am satisfied that he has pleaded guilty voluntarily and without any

force, coercion and undue influence.



In view of the plea of guilt made by the accused, the accused is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful

of his act and undertake that not to commit the offence in future. Hence,

lenient view is prayed.

Keeping  in  view  the  facts  and  circumstances  of  the  case,  the

convict is admoninshed u/s 188 IPC.

Since the accused was found not wearing the mask and violated

the  guidelines  of  COVID-19,  hence  this  case.  However,  there  is  no

injured/victim  in  the  present  case,  hence  there  is  no  requirement  of

calling the victim impact report in compliance of Judgment “Karan Vs.

State (NCT of Delhi Crl. A.352/20, Delhi High Court). Moreover, since the

case has been disposed off  at the very initial stage  itself before the

commencement of trial, hence, it can be logically deduced that there are

no expenses incurred by the prosecution in this case as accused has

pleaded guilty to the offence charged against him at the very initial stage

of  the  case.  Hence,  this  court  does  not  see  any justified  reason for

calling  any affidavit  from the  prosecution  in  respect  of  the  expenses

incurred in terms of the aforesaid judgment.

Bail  bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any, be returned after

due verification. Case property, if any, be released to the rightful owner

after due verification.

File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/15.06.2021



State Vs. Prince
FIR No.218/2021
u/s 302/120B/34 IPC
PS Model Town (Crime Branch)

15.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 Sh. L. S. Saini, Ld. Counsel for the applicant / accused
  Prince. 

 Perused. Heard. 

 This is an application filed for seeking direction to the

Superintendent Jail  no.10, to keep the accused in general ward

instead of “KASHURI” and not to harass him. 

 It is argued by Ld. Counsel that the accused / applicant

is in JC in the present case and lodged in Jail no.10, Rohini Jail,

Delhi.  It  is  further  argued  that  after  few  days,  the  accused  /

applicant was shifted to KASHURI Ward without any fault on his

part.  It  is  further  argued  that  the  accused  /  applicant  has  not

committed any mistake, but despite that he is not allowed to meet

anybody. It is further argued that the jail authority is not providing

any facility to the accused / applicant which are being provided to

other jail inmates. It is further argued that the accused / applicant

is being continuously harassed by the Jail Officials with motive to

extort money from him. It is further argued that detention of the

applicant / accused in KASHURI Ward is totally illegal and against

the  by  laws  of  Jail  Manual.  With  these  submissions,  prayer  is

made for allowing of the present application.  



 Ld. APP for the State has strongly opposed the present

application and prays for its dismissal.  Ld. APP argued that the

present application is not maintainable as the Ld. Counsel for the

applicant has not disclosed the relevant provisions of the laws, by

laws  of  the  Jail  Manual  by  which  the  alleged  detention  of  the

accused becomes illegal, particularly keeping in view the conduct

of the accused / applicant in jail. 

 Report from the concerned Jail Superintendent, Delhi

was  called  on  the  last  date  of  hearing,  keeping  in  view  the

averments of the applicant that he was not aware as to why the

accused UTP was kept in Kashuri Ward. In the above said reply,

the concerned Jail  Superintendent has disclosed the conduct of

the  accused  /  applicant  in  the  Jail  Complex,  due  to  which  the

accused  /  applicant  was  transferred  from  General  Ward  to  a

different ward. 

 As per the reply, on 29.05.2021 one dual SIM mobile

phone  (prohibited  article)  was  recovered  from  the  accused  /

applicant in Jail  Complex. After the discreet inquiry and internal

intelligence inputs, it was revealed that the said mobile phone was

used  by  the  accused  /  applicant.  Accordingly,  the  accused

applicant was punished vide punishment ticket dated 29.05.2021

for violation of jail rules and was shifted to a special security ward

to keep strict vigilance on the acts, conduct and movements of the

accused / applicant. 

 Thereafter,  on  03.06.2021,  the  accused  /  applicant

alongwith two other inmates had  again  violated the jail  rules by

climbing the terrace of the  Special  Security  Ward unauthorizedly.

Upon this, the accused / applicant was asked to abide by the jail

rules. However, the accused / applicant became aggressive and



misbehaved with the Jail Officials. The said entire movement and

illegal  act  of  the  accused  /  applicant  was  recorded  by  the  Jail

Officials with the use of the body wear camera. Accordingly, the

accused  applicant  was  again  punished  vide  punishment  ticket

dated 03.06.2021 for violation of jail rules. 

 Meaning  thereby,  the  conduct  of  the  accused  /

applicant  is  not  as  per  the  norms  of  the  jail  rules,  instead  the

conduct is of violation of jail norms on two different occasions. The

alleged act  and conduct  of  the accused /  applicant,  specifically

violating the rules of jail and breaking prison discipline had caused

problems and hindrance in the smooth functioning of  day today

work of jail. As per the jail manual rules and regulations, the act of

the accused / applicant amounts to gross misconduct, whereby the

jail authority has been compelled to shift the accused / applicant

from  General  Ward to  Special  Security  Ward and the accused /

applicant was punished twice for the above said violation, as per

rules.  Accordingly,  the  mulakat  and  canteen  facilities  of  the

accused / applicant were stopped. 

  It is pertinent to mention here that despite giving of the

opportunity, Ld. Counsel for accused / applicant has not been able

to disclose or show any specific rules, regulations, laws, by laws of

the Delhi  Jail  Manual  or  any other  provisions of  related  law to

establish that the detention of the accused / applicant in a Special

Security  Ward instead of General Ward is illegal or unlawful. Ld.

Counsel explains that prior to the filing of reply to the concerned

Jail Superintendent, he was not aware about the act and conduct

of the accused / applicant in jail complex.  

 Considering the facts and circumstances of the present

case as well as keeping in view the act and conduct of UTP in jail



complex, the steps taken by the Jail Authority are just reasonable

in order to maintain jail discipline amongst the inmates as well as

situation of law and order in the jail premises. It is not the case of

the accused / applicant that he was transferred to a different ward

due to no fault on his part, instead the accused / applicant had

himself violated the jail rules on two above said occasions. Hence,

the present application on behalf of accused / applicant is devoid

of merits and is not maintainable in present form. Accordingly, the

present  application  is  dismissed.  However,  the  concerned  jail

authority are directed to review the act,  conduct and behaviour of

the accused / applicant from time to time, as per rules and act

accordingly. 

 Copy of the order be sent to the Ld. Counsel for the

applicant through electronic mode as per rules. 

  Copy  of  order  be  also  sent  to  the  concerned  Jail

Superintendent for information and record, as per rules. 

                                                                (Satvir Singh Lamba)       
                                                         Chief Metropolitan Magistrate  
                                                                 North: Rohini: Delhi        
                         15.06.2021


